CENTRAL ADMINISTRATIVE TRIBUNAL
. AHMEDABAD BENCH

0.A. No. 446 of 1993

Date of decision :R5.09.2000

: Advocate for the petitioner [s]

Versus

Union of india & Ors. Respondent [s]

Ms. P. B. Sheth . Ad

NAEE Ui

lespondent [g]

CORAM :

THE HON'BLE MR. A.|S. SANGHAVI : MEMBER (J)

THE HON'BLE MR. Glb SRIVASTAVA :  MEMBER (A}

JUDGMENT

1. Whether Reporters of Ldcal papers may be allowed to see the judgment? /'/t

l'o be referred to the REporter ornot? A~
3. Whether their !_.oz‘ds!‘zi[%s wish to see the fair copy of the judgment ? #
]

4. Whether it needs to belcirculated to other Benches of the Tribunal ?
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Vajesingh Dalpatsingh Bhalia
Working as Part Time Waterman
In the office of the Post Master
General, Vadodara Region,
Vadodara. = Applicant =

Advocate : Mr. P. K. Handa

N

Versus

Union of India, owning &
Represented|by the

Director Genera!.,, Ministrv of
Communications, Department of .
Posts, Dak Bhavan, Sansad Marg,
New Delhi.

f—

2. The Post Master General,
Vadodara Region,
Vadodara.

The Director,| Postal Services,
Vadodara Region
Vadodara. ' ‘ = Respondents =

_(.)J

Advocate : Ms P! B. Sheth

JUDGMENT
C.A 446 of 1923

Date : 25/09/2000

Per Hon'ble Shri. A.S. Sanghavi : Member (J).

¢ ppiicar# who is working as a part-time casual labour

O% for regularisation in the services in the Group
D post. Re \m onn the office memorandum No0.49014/4/90
dated 8.4.91 Annexure A/6, the applicant has contended that the

l
Government has ispued necessary guidelines for regularisation of
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3. In the light of the above instructions rom Ministry of
Communicaﬁon; Mr. Handa now submits that respondents may
be directed to examine the case of the applicant and be treated as
fulltime casyal labourer. He may also be given all the benefits of
the scheme as 3 fulltime casyal labour. Ms. Sheth submits that
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uch Qrdegf ¢an be given only a prospective effect.

|

4.  After dissu_ésian at the Bar, | consider that the O.A may be
disposed of with a direction to the Tespondents to examine the

case of the applicant in terms of instructions of the Ministry of

5

Communication letter dated 16.9.92 as to whether the applicant

a
can be.made fulltime casual labour. If the department makes th

applicant a fulltime casual labour, he may be given all the

j 2o 1!
tne scher

= its of om th ate of such og ler. This ercise
benefits of Tom the date of syc} rder. This exer ise
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e
may be completediwithin two months from the date of receipt of a

copy of this order.

B
O. The O.Ais digposed of with the above directions. No costs.
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